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29.7.98 Heard Mr S.Sarma,learned counsel 

for the applicant and Mr G.Sarma, learned 
•Addl.C.G..c for the respondents. 

The applicant has submitted this 

application challenging the nnexure-2 
transfer order dated 28.5,98, nexure-4 
rejection of representation order dated 

13.7.98 and nnexure6 release order dated 
10.7.98. The applicant suJnitted represen-
tation dated 13.7.98 (Annexure-7) to the 
respondent No.2, the Director, Intelligeri-
çe Bureau, Ministry of Home Affairs, New 

Delhi through proper channel. This repre-
sentation has not been disposed of. After 

hearing learned counsel of the parties 
this application is disposed of with a 

direction to the respondent No.2 to dispose 

of the representation dated 13.7.98 afore-
said with a speaking order by recording 

facts and reasons within one month from 
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29.7.28 	date of receipt of this order. The 

a1icant is at liberty to ápprach the 

appropriate authority if he is still 

ggrieved with the order of the respon-

dent. 

Until such order is issued by respon-

dent Wo.2, the operation of the impugned 

orders dated 28.5 .8 (AnnexüreZ)_and 

order dated 10.7.98 (Annexure-6) shall 

7,'2' 	 be kept in abeyanc• insofar as it relates 

I 	 to the app lic ant. 
!p1-_ it11, 	 Application is disposed of. No order 

astocosts. 
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